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the members of Rajya Sabha ap-

pointed to the Joint Committee,
may be communicated to this
House.”

Motion

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, be referred to a
Joint Committee of the Houses
consisting of 33 members, 22 from
this House, namely:—

(1) Shri K. L. Balmiki.

(2) Shri Sonubhau Dagadu
Baswant,
(3) Shrimati Jyotsna Chanda.

(4) Shri N. C. Chatterjee.

(3) H. H. Maharaja Pratap
Keshari Deo.
(6y Shri Shiv Charan Gupta.

(7) Shri Prabhu Dayal Himat-
singka,

(8) Shri Tulshidas Jadhav.

(9) Shri Hari Vishnu Kamath.
(10) Shri C. M. Kedaria.
(11) Dr. Mahadeva Prasad.

(12) Shri Prasad
Mandal.

(13) Dr. G. S. Melkote.

(14) Shri Gokulananda Mohanty
(15) Dr. D. S. Raju.

(16) Sardar Ranjit Singh.

(17) Dr. Sarojini Mahishi.

18) Dr. C. B. Singh.

(19) Dr. P. Srinivasan.

(20) Shri U. M. Trivedi.

(21) Shrimati V. Vimla Devi,

Yamuna

and
T(22)
and 11 from Rajya Sabha;

Dr. Sushila Nayar.

that in order to constitute g sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members ol the
Joint Committee; that the Com-
mittee shall make a report to this
House by the first day of the next
session;
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that in other respects the Rules
of Procedure of this House rela-
ting to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do

join the said Joint Committee and’

communicate to this House the
names of 11 members to be appoin-
ted by Rajya Sabha to the Joint
Committee.”

(2)

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, I am directed to
enclose herewith a copy of the Slum
Areas (Improvement and Clear-
ance) Amendment Bill, 1964, as
passed by Lok Sabha at its sitting
held on the 3rd June, 1964.”

Madant T lay the Slum
(Improvement and Clearance) Amend-

ment Bill, 1964, as passed by the Lok~

Sabha, on' the Table.

ENTH AMENDMENT) BILL, 1964—

Continued

Surr K. DAMODARAN: 1 was
saying that the land reform Acts that
have been enacted so far do not go
far enough and that even the small
mercies granted to the tenants and

peasants, small peasants, remain only"
years, '

on paper. Laws enacted ten
twelve vears and fourteen years
back have not yet been implemented
due mainly to the pressure of the
land-owning classes and the feudal
elements on the varicus State
Governments and also due to the com-
placency of the Central Government
and the Planning

ners took protection under some loop-
holes legal loopholes. These Legal-
loopholes are now sought to be plug-
ged bv the Bill before us. So, in spite

of the inadequacies of the land reform’
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Commission. In-
many cases the reactionary land-ow-
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[Shri K. Damodaran.]

Acts, I will support the Bill. But while
supporting the Bill, I would request
the Government at and the Planning
‘Commission to see that the State Gov-
ernments bring forward suitable
amendments to their enactments as
early as possible so that the pledges
given to the agriculturists and the
country are fulfilled,

Madam, when the Bill was referred
to the Joint Committee there were
124 enactments to be appended to the
Ninth Schiidule, But one fine morn-
ing during the sitting of the Com-
mittee, 8¢ of these were taken out
in a bulk and only 36 were retained,
The reason given is that they are re-
dundant, unnecessary or non-contro-
versial, 1f' this were the case, one
would ask why they were first in-
cluded in the Bill at all. Should I
believe that the Law Minister ad
absolutely no idea of the contents of
the various Acts when he included
them in the list?. I have not gone
through all of them. I have just gone
through some of them. There is one
Act passed in Maharashtra according
to which the tenant could purchase
langd at six times the assessment. That
is not seen in this list. And anotlner
Act is there under which the tenant
could purchase land only it he pays
20 to 200 times the assessment. That
Act has been included, It is not fair
on my part to suspect but still the
suspicion remains that due to the
pressure and blackmailing of the reac-
tionary vested interests, the Govarn-
ment have succumbed to them and
become willing to give them unneces-
sary and uncalled for concessions.
The Minister of Law owes an explana-
tion regarding this matter.

Madam, one of the main reasons
for the introduction of this Bill was
the provocation given by the courts
in striking down the Kerala Agrarian
Relations Act, 1960 on the ground that
the meaning of the term ‘estate’ was
limited and on the ground that in
the definition of estate, ryotwari was
pot included. Now, thanks to this
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Bill, the definition becomes applica-
ble to all land-owning systems in the
country but meanwhile, the Kerala
Agrarian Relations Act, 1960, has
been abandoned and a new Act
brought by a new Ministry has been
included ir itg place. This I think is
not only unnecesary but against jus-
iice and fair-play, especially when
the new Act takes away many of the
rights conferred on the peasantry and
the agricultura] worker by the origi-
nal Act. IPor example, the quantum
of land hag been increased. The land-
lords are given the right to evict the
tenants. The Kodikidapukars, that is
the agricultural workers who have got
small homesteads on the land, get,
when evicted, only three cents of land
instead of 10 cents in the original Act,
The right of the tenant to purchase
land now vests on the sweet will of
the landloids, More exemptions have
been made with regard to the ceilings
and so on and so forth. In short, this
new Act takes away many of the
rights granted to the tenants under
the original Act. Why this retrograde
step? Why this new concession to
feudalism? I feel that the Central
Government should not have given
permission to the State Government
to enact a new law. The Govern-
ment may say that land reform laws
have to be enacted by the State Gov-
srnments and not by the Centre and
that the Centre has no say in the
matter. But the policy of land re-
forms is not a State policy, but an
all-India policy. I think it is not too
late, I hope that the Law Minister
wil] give at least an assurance tnat
the rights enjoyed or that were to be
enjoyed by the tenants under the
original Act will not be taken away
and that they will ask the State Gov-
ernments to bring in suitable amend-
ments to their own Acts in conformity
with the declared policy.

Now, Madam, I would like to draw
your attention to another important
matter and that is my last point, I do
not quite understand why the Joint
Committee has added a new amend-
ment which guarantees full compen-
sation at not less than the market
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value, for lands which are under
‘personal cultivation, Till now we
have based our policy on just and
equitable compensation. The Joint
Committee has changed it and the
Bill before us has got that clause.
It says that in case any land within
the ceiling limit is acquired the com-
Pensation should not be less than the
market value. They have no objec-
tion if the compensation is more than
the market value. Why this change
in the quantum of compensation? I
examined the Statement of Objects
and Reasons to find out the reason,
but there is no object and no reason
there. The Statement of Objects and
Reasons sunply quotes the amend-
* ment instead of giving any explicit
reason for the change,

In a country such as ours where
the number of land-hungry peasants
is increasing the price of land also
will go on increasing and the land-
lords themselves find it profitable to
sell their lands if they get more than
the market value as compensation,
Therefore, the new provision is to
their advantage and not to the ad-
vantage of the millions of peasants.

Madam, if this provision is adopted,
it will be impossible for any State
Governmelit to acquire on reasonable
and just compensation even a portiion
of the land belonging to landlords for
any public purpose. This is made
clear from the recommendation of the
Joint Comumittee to omit section 28
of the Bihar Land Reforms Act 1961
What does this section of the Bihar
Act provide? It allows the State
Governments tp acquire a certain por-
tion of land from holders. They have
made it clear. Nothing is to be ac-
-quired from those holding one acre or
less. That is good, There is a provi-
'sion that the entire land belonging to
a person should not be acquired; only
a portion may be acquired. For ins-
tance only 1/20th of the total area, if
the total area is below 5 acres, is to
be acquired, 1'10th, if it is below 20
acres, that is, 2 acres out of 20 acres
‘held by a landlord and 1{6th of it if it
s 20 acres or more. If this provision
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is taken away, the State will not be
able to acquire for any public pur-
pose even one acre of land out ot 25
or 30 acres held by a land-owner =x-
cept with the compensation amount-
ing to more than the market value, nat
less than the market value, as 1t is
put there. Do you think, Madam, that
they have done this to protect the in-
terests of peasants? If so, let them
prove their bona fides by a simple
thing. Let them make it clear that
such concessions are not in the in-
terest of the land-owners, big land-
lords, but only peasants who till their
land. Let them define the term “per-
sonal cultivation” ag cultivation by*
the person himself or any member of
his family. As it is it may mean land-
lords also, and I think it is agamnst
the interest of thHe country as a whole,
I, therefore, submit that the amend-
ment recommended by the Joint Com-
mittee is unnecessary. Now at this
stage a new amendment must be ac-
cepted by the Law Minister defin-
ing the term “personal cultivation”,
I have myself submitted such an
amendment and I hope that the Gov-
ernment wil] themselves gaccept il.

Madam, I thank you for the oppor-
tunity given to me to make these ob-
servations.

Tue VICE-CHAIRMAN
Tara RAMCHANDRA SATHE):
Mohinder Kaur.

(SHRIMATE
Shrimati
Maiden speech,

smet AifgrT A (dorT) -
dew  FmEgATTEA, W AOHR 37
TRIAR g fF wmay qg 39 &g A
Fwr fear fF A swd @mend 3w
faor & aix & W9F @1HT 9w T
GE

7z faer wika & gfagre 7 gt
for, wfas AT Fifeezguaa fzam
¥agg a5 wgfama a1 3w
faer &1 waor 78 § 5 foaw oft Frga
gw qfm gaR ¥ 3@ IW § a9 §,
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[+ #ifgT 1]

IAF| FRR FIECTAR & qw HifeFeq
¥, 98 WT 3¢ ¥ FAT faar rar 8
AT BIHTA IEF F IA@| quaT
qraT &, gafaa 3 fas %) 39 @37
& @y T@T # 9EW 9 9
& A Y aga § e A § Wil
ggias warg fF 9 gOR weried
aEg § ¢ gew sfEaa mfawre
. wE # fay an 4, 3% g faEr o
Wl §q ag gmadr g f5 7
CHE U S £a ST S I R
W & grasd H gfas & #@i
I 9T TH 9T & qAWA FE ANTAC
ary a1 fagra # Fmus f&y T @
gy Zgr gnm fw gder & soee
¥ grary & fEy ) ayvfama =fy-
FIT F) FHT EMT  RE AT TET

sz faq @, &g saigee R
& gray wAr AT SqI3E FAL 7T ;)
oy g ferdswa § MiT W sl
gaE  feat s w98 sg g fF
79 faq & uF odt gy o sy
o Hifew a1 fafae § gt 2 sad
FIT  FOHR(T AAT TG Al A qEAT
wT gl Ia% feara & gas qu o
- wumasT  feAr Wm0 @ oghEm@ Wt
gEIe & A fFar #iT faw § uw
qHT gy Fa & A€ §

o wTARTE ST TrRATE 9@d
F #gr fv fFedl & wig g ¥
7gq FsT qen fwar @) A ) g wEgA
gt fa feas 9 fFws § w2
ut &2 a7 efRmiy &S &, 9A%F @iy
£ Tar JraE w8 v o g,
afex ol g1 amE 7€ § 95H w2
gq ¥ faEqAl & &% &1 O @y
#FTAEE 1 ZER AL qradr fR q
&% frgral £ 17 T @ &1 mIE

[ RAJYA SABHA ]

(Seventeenth . 826
Amendment) Bill, 1964

g 37 gt #1919 7 @ E A 39
g # fgrgediw g # /g awadl
fr fady =gt #1 9fie fofg a@ &
gwwT T 2 fr ogw qw & wAst
fraet #7 Fzadt F1 F 9T O AL
fag Az w7 fegEl &1 @@l &
forr T sy ATy ggt 9T S (.

& ag o Fgh fF AW 97 7Y
AT TTEATATE 9T FN qlAq gAT
A Tel AT F T"A G qg Hifzww A
fe & g fedza # fasm o
g wifeecads  wRwesr § faw
qIq  FE FifEeZqod ¥ 37
nifeFer &, T@ w® P W AT A”
78 T q&9 &0 @Y A7 aY TAqw aiEf
#H ST &Y TS EE {48
qgTeTe Wiiee fFa & fw ag S afqard
ar fafasr Trgze a1 € F UL
gaY ZEH W% A W@l ar AfEe 9N
qF FL H FEET T FH FAT 755
AR IF AT GIET Y A T
g dife gt ar e & S #
TG FIAT AT AT TAT GTHIT THT
AFTEH | H A8 AW fF gw
TAG SgiA TH  fEew & gwgq fa=w
ge 57 W wer d7 5 fFRrar w0
Tt & 3aa1 97 gasdrT war fE
SAST 9t ¥ faaga & gEd aw ¥
[IY  GHTATT AR [F9 ) 9F T
Y TS S agd ¥ Ty
FRT N g5 T oY HI g FE w47
ar f5 o= fear 5@ v gfRad
nfgFt € o1 awfwa wfvsr @
I TR g wfeeR € on
TY 7 §F B @qr ey afF owt
FH FE F EER A fewwq
T and, Fifteggnne feaad TR &
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WEA I oA g 1 @l Y IR B
¥ Gy Fr AERIL @I EQ
| e ag sifefRa & ger al guw aA
F Fgr ar fr ag wifelFa gaw =
TTh ¥ @I H & T qA fwar
% WX s 9 A ST F oo fF
BATS  q@Er #r S0 Afd §owE¥
COUET A ZHY &RTAS A T o
gaw fw g & Aife w1 ogE
F FIEATHL GATATE H AT FT
AT Tt & arat fEAr a6 v aw
BATR AN Ty @A ww fF guat
IIAY Ff AT 2 | q( O TS UF
T WATHTH WEIR HrEl FiEEl-
zamA § & W AfFE ST Arag
A At Fiediegnna ey § ag woft
ot gAR gy W W 1 zw faw
H HTAA AN & A3 aE &, TE
qEr g, fE o A FEAEaEad
faasd & AR gA R AR

Afw qurR FrAF g9 3% /W H
FAA—F AN 7 &7 fa%  Fwiy
fir g W & ‘9T ST ST wRe”
983 ¥ aFar Afww 7w W@ fa oy
T ¥ Ty IR W HC AT A
gar gif ®I1 § F1E AR A1 AT
oft a5 o3 gy d faed vy S fEar
AT ¥ ) gAAT g3 FATET

g ¥ HZF off, 9T F awAT 3%
IR mrEHT & fae o difaw an
g AT 3 ¥ qoo mufmal A
feafoyr & afr ¥ ydwe #)
gfw-FEe 95 IEH Jaw  fwar
X Jut fr i w0 fF voo FAW
ot oF 977 Z1E FE § § W7 guy
g srfgT gar € 5 gat e
g araAr & fF g faa Fr awre F%,
qfAgaR @ F9 H S FiedEqaET
faF3 & wavr W aw ¥ Ay g

327 R.S.D.—5
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fayr aga st & o g o wiiisdE
AT § THFN TH L |

1T 39T f5 fay it 3T FE

¥ 997 g0 & ¥ g A g
ar feaw S99 wE w3 €, 9y T3
g o, 4T 4 JHE ET FAT
FEE A AT 4TS FeAl =Tl
3 fF  qF7 U BT =Y E wifE
T 0 a8 weE @l ¥ 1A & oy
A FAT AT FTTH FAT AL IGF T
oM HgE WM 1 IE ST Qoo
JAT FT BE T RUSAT gHT 967 &
ey wHdT BHAT S AT @
faams gar @fee 3o FEwE
g fatame @=, FTAAT FEATE 7,
g7 & AT @9 F §, iy
fo SARI Y FE B AL TTAT F—
faed  org oody o I F 9T 99
Fe g AR fowar ¥o I AT Yo
ZATT TIX HIAHT T HTASAT & SHFT
90 T QL EATT ETAT HTHAT FrA AT
O @ I § GO F0E AU AL G,
IUET THET FFEH(E 7 S8 &1 TFHT
T AT Y, Fie Tl w g it
IR G FE I A WE ¥ AR
ST EHTAY AT & % WS A IV AW
¥ QTG & | TEW WATAT 2 H AT
FY g0 FUTE HE EH GAT T & [
AT FT FHT FF [ FL AFA AT TF
Iy Fieiequae faamd gn A 4T
¥ 3R 74 F % TF gHW wO -
FARLT AIEHRE B FA1 A g4 7l
F yhi—aqifE o= @i F amw
THIH F AT 95 TFTE T ASSI T@H
AT & 5 9 SATET I aF oH I
F @ HET WRA, FAT 7 FY qE fo
AT o fF SAd T ¥ FEN q9T
STATT, a7 o7 cArEE 9% g1 AE AR
ghg 1 gF o9 4F7 ¥ T F
o €, OF & cAT3e QI & STaT § v
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[ afi Mfg=T FX)

O AT wErEe fFE FT AR AW
gita #E aF @ &, A
Tfr awg ¥ 9w 2 fx faadr 3 &d
SAAT TR g WL TSd qg RAEET
S, Y& & &g ag ag W ST
fE it 7 7t s A [AT AN
g IR TEY 98 A JqW W TG
TIATET AG T & | Tg Tt I
g5 Idl8 o 9« &F w140 T AqTQT
T, I TH AT AAT WG X144
T X fFa7 T aF 9 4T F
4R, TOFAT  TISHT, TAT A
Y 43w | @1 gRY Q9
faadi & qFam g M qg
ECTIE B BT G -
I AW W WY WIS ) FA § IE
TH TE § QO AT F7 Ga71 3979 g
fad ag @y & f5 S sicdagads
feard & & gv gf aifs wfagare
st fifg &, ot FFF & T AT qTE
¥ @ g 817 ¥ feFwd gwml Uy
¥ gz S

r T 97 § 9gT ¥ ¢F AT §
st 9T fE St afegwe & fo Fra
o 9g AF W & wh  #@@ifs ag
{gary faew & | @Y I wiedegaa
mfesd 39T ¥ gET Y sfwfm 2
3T qIR ¥ gAIR faq oo @ ogEe
Fg Tede ¢, WQRIATA w3 qrfs gt
tggard faeew & @A adEl &
9% 9% THS 9% 98 FAla ¥ 91w §
g% ag fawa @ | & WY FTFA
fr sgaa g frara §, 70 mEsY
& AT 30 F Yo g7HE AT O § fad
arq wHA qgt &, a1 gme fa¥ ag
aradt Ear g fe gud aedidt %0
T g T W § HArSATT W10
TAT fEamt &, TGFT AN F TEA-
e &, 97 F AW FA7 FET
a1 gave fadr ey & f oret 97 T9a-
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T{r fawew § awf ¥ fQ sdiegEa
¥ mfewa 37 ¥ 39 7 Y A
FX Fgifs wa g7 g faeew w5,
“gezz’ = Tw EfRfAmA w1 @R
T AW aq qw Tl Wl fF TWIATQ
faeew & o moar wfagur? 1 M9
A A w7 AET | q § g 70 &
garY fd 7 @gq wedr § fr N wAAeRe
g FIT & W § TAFT o0&T § wedt
F Tfs FOF faaei F g frT
F OEAFAT FT AR |

star fr &3 & # Far, o srgarad
TR A 7 fF g7 THT AT W AW
7 faa 39 ae7 & QAT 9@ a0 FAT
fed qv qr § 57 w7 fr oaga &
AW X foawy oy a7 T F7 qERr Hy
Aifwar & 2w & awsarg @ #®y
FRG & IAF ATFAAT FOA &
far amaws sfmg N § AR
ST ¥ 7 o oF it ¥ B oS
faa w1 i w1 fxan @itg ) AT FEE
g fF ag faw 929 & 9w f15 6@
Sedr H AEl War g | WiAdg avEey
FEEIZITT AATHEE TBr W U &,
PEY Y AT 2eYY W gU §, <Y TW gY
g T I Fag o T a9g ¥ BF QR
AT gfsT 7 9 UF wATHe FRAT
gt &1 %1 fwA IF T97 F1 ety
& mrowr STaTEr g, 9 q@d & EWIY
TFET ) qrawE? F IEIT T8 FE,.
7z ®faw & fr 759 qgq & T97 & WT
FATTT g FI F IET A4l &, I
g5 fa= garer @z9 & @AY T v
IR wg & 9w ov aifen uwEm
¥ & & w7 T SN 37 97 IgE”
W OFEw T FT LT | A1 AT o TIgArarg
w2A ¥ xg ag A% T@ L, I a1 v
w37 & 3y & fw 3z #1¢ 7€ arg Ay,
g 1 AT St B R T TW AL
F 3§ qEW F araq ag A ofewy,,
qg S g FE THET § SO W@
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g | 78 g7 Fifera § fr gardy aeay &
T E § IR a7 fFAr 7 qF
q & I37 AFAE & % Aror 39 mraAr
®1 9T ot fF g T F OF qgd
¢ war & faewr #7 oz N faw
forar & o Aserrarer= T, fARF mareATd
FEIgaz gl ° faega & g}
9, W I F WL FHRT q@fAn
FY G 3 1 AV IAY qF qAGAE & W7
Y F 1% [T T ATT HEHATG By AGY

g

# =mraswr oF 717 fRw AfFAr w’y
FTAT g fF 7197 w7 39 faq 97 A
1 qFr fear M7 a8 wrar w5 g
fF 7g a8 39 99 F1 et ¥ et
WA #7d gHIR Wi ¥ fRaet &
fseat ® aF FATT AT AT IR
fet & faare &1 F=r FAW 0

Pror, M. B. LAL (Uttar Pradesh):
Madam, propertied men try to equate
property with human personality, try
to confuse possessions with the per-
sonality, 'To them life without pro-
perty is meaningless. They regard
property rights as natural and immu-
table, and any modification in such
rights is held by them to be unjust
and immoral, But a careful scrutiny
will lead us to the conclusion that
these assertions of propertiedq men
are absolutely wrong. Property can-
not be equated with personality. Cer-
tain means of decent life must be
available to all for living happy lives,
but a man’s works cannot be mea-
sured by the wealth he owns; nor can
concentration of property in land and
other means of production in the
hands of a few landholders and capi-
talists be conducive to the growth of
free lives and human personality,

3 PM.

As a matter of fact, wealth much be-
“yond the needs of g decent life tends
to retard the moral growth of its
owner also,
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Property, Madam, is a social institu-
tion. It is defined by social customs
and social laws, determined by social
needs, circumstances as well as by
the social will. Property rights are
historically determined social rights.
They are neither pre-social nor are
they immutable and unchangeable.
No community has ever recognised
the right of property as an absolute
and irrevocable one, The community
has always reserved to itself the
right to modify laws with respect teo
property in the social interest. 1In ail
countries laws of property are modi-
fied and many proprietary rights are
liquidated often without any com-
pensation, Madam, the right of pro-
perty is inseparably connected with
social obligations, It must satisfy the
claimg of social good and it cannot
be allowed to be exercised to the
detriment of human progress, pros-
perity and happiness.

832

In India the old proprietary rights
are standing in the way of our prog-

ress, in the way of the happi-
ness and freedom of a great many
of our countrymen. Considerable

liquidation of property is needed to
promote progress and prosperity and
to build up an equalitarian social
order. As we all know, a new equali-
tarian social order cannot be built on
the foundations of feudalism and capi-
talism, on the basis of such property
rights as deny to the bulk of the com-
munity economic freedom and equa-
lity. An equalitarian social order
demands the liquidation of both
feudalism and capitalism. It demands
the redistribution of land on an equi-
table basis to the tillers of the soil,
the elimination of all -intermediary
interests on land and the establish-
ment of an industrial democracy, .

.

Madam, long before the Constitu-

tion of India was finalised by the
Constituent Assembly of India, the
Congress party had committed itself

to the liquidation of landlordism and
inter-mediary interests and the re-
distribution of land on an equitable
basis. In 1948 the Congress Govern-
ment had also visualised the re-
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[Prof. M. B. Lal.]
examinalion of the matter. In 1958
they had visualised the question of
the nationalisation of private under-
takings in certain basic and heavy

industries such as coal, iron and
steel, riineral oil, aircraft manu-
facture and ship building. There-

fore, it could be hoped that the arti-
cle of fhe Constitution with regard
to the right of property would be so
framed that these objectives could be
achieved within the framework of the
constitutional provisions without any
difficulty. But for reasons best known
to the leaders of the Congress party
which dominated the Constituent As-
sembly, article 31 which dealt with
the question of right of property was
not carefully formulated, It was so
formulated that none of the objectives
to which the Congress had committed
itself colulld be achieved within the
framework of the constitutional pro-
visions, with the result that arti-
cle 31 of the Constitution had to
be amended a nhumber of times to
enable the Government and the
Legislature to proceed with the
required reforms and changes In
property rights, and a Ninth Sche-
dule had to be added wherein a num-
ber of laws had to be given consti-
tutional wvalidity with retrospective
effect. Al] this involved the re-
trospective modification of a social
right guaranfeed by the Constitu-
tion, As a student of the consti-
tutions of the world, to me 1ihis
procedure is clumsy and perhaps un-
precedented in the history of consti-
tutional governments of the world,
It deserves to be deplored and con-
" demned on various grounds.

Firstly it gives to the propertied
people the impression of high handed-
ness, the impression that the Gov-
ernment lacks respect for the sanctity
of guaranteed rights. Does it not
imply certain disrespect to the Ton-
stitution itself? Secondly this pro-
cedure delayed the implementation
and execution of economic laws. Cer-
tain laws which are today proposed
to be validated were passed in 1950,
certain others in 1952 and in 1954
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Delay in the enforcement of land re-
form legislation is surely deplorable
and condemnable. This delay has
robbed land reform legislation of
much of its merits and much of its
utility, Some time ago, we Wwere
told by Congress leaders that due
to their efforts India was passing from
the age of bullock carts to the age
of bicycles, It seems to me that in
matters of land reforms, we are pro-
ceeding with the speed and rapidity
of bullock carts which break down
and need to be repaired many g time
before they reach the destination.
This procedure of validating laws
through amendment in the Constitu-
tion compels the State Governments
to approach the Union authorities and
Parhament for the endorsement of
their action and compels Parliament
to endorse and validate policies and
laws of the State authorities. To me,
this procedure also does not corres-
pond well with the federal system.
It also implies the need of the sup-
bort of two-thirds of the Members of
Parliament for any State law involv-
ing any radical curtailment or trans-
formation in the right of property.
Madam, we are required to validate
today with retrospective effect forty-
four State laws. 1Is it possible for
this Parliament or for this Rajya
Sabha to scrutinise forty-four laws
within the period allotted for the
discussion of this particular subject?
Two days are allotted to us for the
consideration of this amending Bill.
Is it humanly possible for any of us
to review the inadequacies on merits
of forty-four laws within the period
which may be allowed to him to speak?
Of course, we may go by the words
of great experts like Mr, G, S. Pathak
whe feels that all of them correspond
to a particular pattern and that there
were only three or four mistakes
which needed to be taken notice of,
there were no other mistakes to be
taken notice of.

SHrRI G. S. PATHAK: I never said
three or four mistakes were taken
note of or were not taken note of 1
never said that.
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Pror. M. B. LAL: But he referred | scribed in the legislation. Male fide

to the fact that while wvalidating transaction in the name of voluntary

these forty-four laws they have exclud-

ed from validation some of the clauses

in those pieces of legislation. I went

through the list and found only three
"cases where ... .

SHRI G. S. PATHAK: May 1 be

permitted to repeat what I had said
earlier? What I said was that lhey
conformed generally to one pattern

that the ®fference was only in re-
gard to details resulting from the
difference in local conditions and also
due to historical reasons, different land
tenures, “etc., etc. They, however,
conformed to the general pattern.

Pror, M. B. LAL: T have to sub-
mit, Madam, that if we go through
the Reports of the Panel on Land
Reforms and the Reports of the Plan-
ning Commission we will find that
though they might conform to a pat-
tern, they do not conform to the
policies suggested by the Planning
Commission and agreed to by the
Chief Ministers of different States as
members of"the Nationa] Develop-
ment Council, In the final Report of
the Third Five Year Plan 5 number
of suggestiofis were made by the
Planning Commission on the recom-
mendation of the Panel on Land Re-
forms with the approval of the Na-
tional Development Council but the
State Governments have paid no heed
to these suggestions and we are re-
quired today to validate laws full of
those defects and inadequacies, May
I point out, Madam, that the Planning
Commission in its Mid-term Appraisal
has said, “...... both administrative
and legislative action taken so far
have fallen short of the recommenda-
tion of the Plan in several States.” If
we study that Report, we would find
that in severa] States ceilings on land
holdings are kept very high, no com-
prehensive measure is passed for
ensuring the security of tenure, the
landlords are granted the right to
resume land for personal cultivation
and so on. There are considerable
variations in the maximum rents pre-

surrenders of tenures are also com-
plained of. This has been made possi-
ble by the defective land laws and
yvet we are required today to endorse
these defective laws or shoulder the
responsibility of delaying the imple-
mentation of such land reforms as
are embodied in these laws. A 2om-
prehensive piece of legislation cover-
ing al] aspects of land reforms can-
not be expected from the <Congress
Governments which are in power in
almost all the States. So, if we do
not endorse and validate these laws,
we shoulder the*Tesponsibility of de-
priving people of even such little re-
formg as are embodied in these land
laws, Therefore, our Party has de-
cided to endorse the validation of
these defective land laws proposed in
a very defective manner but at the
same time we do so with protests and
warm that we reserve to ourselves
the right of agitate for and introduce
comprehensive land reforms whenever
it is possible for us to do so. Madam,
past experience required of us to so
formulate constitutional provisions in
regard to the right to property that a
radical transformation of proprietary
rights and the liquidation of capitalism
and privileges can be had with neces-
sary speed in accordance with the
wishes of the people and the basic
needs of an equalitarian social order
through due democratic process but
no such attempt is made in this Con-
stitution (Amendment) Bill and I fear
that whenever this Government or any
other Government will think of intro-
ducing radacal transformation in pro-
perty rights or will think of liquidat-
ing property rights again, we will
have to come to this Parliament for
a constitutional amendment and addi-
tion of a few more laws to the Ninth
Schedule or, may I say, perhaps to the
Tenth Schedule meant for dealing with
laws regarding capitalism? 1 do not

think this is a proper procedure. It
is our duty to recognise that commit-
ted as we are to the establishment of
an equalitarian social order which is



Constitution

837

[Prof, M. B. Lal.]

possible through considerable en-
croachment and liquidation of exist-
ing property rights the property rights
cannot be guaranteed the way the
other social rights can be guaranteed
to the citizens of this country and it
must not be beyond our capacity to so
formulate g constitutiona] provision
that it may be possible for us to pro-
ceed with the liquidation of feudalism
and capitalism and to establish an
equalitarian social order without un-
necessary litigation that is generally
involved in a constitutional system.

Madam, in the end I wish to say
that while the Swatantra Party wishes
to agitate against the so-called in-
justices of land reform legislation we,
socialists, will continue to agitate
against inadequacies of these so-called
reforms and prepare the public opinion
for more comprehensive land reforms
and such constitutional provisions in
regard to right of property as might
enable the country to establish an
equalitarian social order of social
character speedily through democratic
constitutional means. In the end I
will appeal to the Congress Govern-
ment that either it should cease talk-
ing of democratic socialism and
socialist revolution or it should come
forward with such constitutional pro-
vision in regard to the right of pro-
perty with necessary changes in the
economic system which may be
brought about speedily and without
difficulty. I would again request them
that if they are serious in heralding
democratic socialism they must not
proceed towards it limpingly, with
hesitation, but must go ahead with it
with necessary speed. Otherwise
mere professions will yield no results.

Surr J. S. PILLAI (Madras):
Madam Vice-Chairman, I support this
Bill and in doing so I wish to tell this
House that though this Bill is g small
»ne in the sense that it has got only
hree clauses, when it is passed it will
aave far-reaching effects. The Gov-
arnment should not rest content with
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the passing of this Bill; as my pre-

decessor said they should bring for-
ward a comprehensive Bill by which
they should make throughout India
uniformly the cultivator the owner of
the land, You wil] remember, Madam,
while Gandhiji was alive in season and
out of season he was saying that the
tiller of the soil is the owner of the
land, We worship Gandhiji. In our
house we have a portrait of Gandhiji
and we burn camphor in front of it
and offer flowers before it but when
it comes to the question of following
him with action we are reluctant to
do so. Not only Gandhiji; in 1939 if
my memeory is correct, Rajaji brought
a Bill in Madras Assembly for the
abolition of zamindari and he said
then—I do not quote his words; I am
speaking from memory—‘who are these
zamindars? They are only 'tax collec-
tors. The real owner of the land is
the tiller of the soil’ I am surprised
that he has changed so much now,

Madam, after the speech of the
Maharani of Patiala 1 think it is im-
pertinent on my part to support this
Bill. When she has supported this
Bill T consider that everyone here has
supported it. :

Madam, there are large tracts of
puramboke land and the Government
can utilise this land. They can give it
to the poor landless Harijans. Not only
that; in Madras every temple has got
vast lands and those lands are auc-
tioned every year. It is the duty of
the Government to use these lands.
They should give these lands to the
tillers of the 'sofl. The Government
should not auction because then the
poor tillers are not able to bid at the
auctions. During war time under the
Grow-more-food campaign the poor
Harijans brought wunder cultivation
vast areas of land but after the war
they were deprived of these lands. In
this connection one thing the Govern-
ment should bear in mind. They
should forget for the time being the
petty ‘theory of collective cultivation.
They should leave it to the individuals
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so that in competition they can culti-
wvafe the land and grow more food.
Madam, as you know, even in spite of
a number of Five Year Plans we are
going every year to America with a
begging bowl. This should be stopped.
We should be ashamed of going to
America for our food. This can be
.stopped only by making the tiller of
the soil the owner of the land, I hope
-that by passing this Bill and by the
new comprehensive Bill which I have
proposed and which I hope the Gov-
-ernment will bring whereby the tiller
of the so0il will become the owner
throughout the country, we will make
-our country the granary of Asia. With
these words, Madam, I support the
‘Bill.
w1 g fasaaia (As7 q3w):
IeAF Fr, 37 qfgyw daT faq
Fr ANGT ¥ F ok Fasr g g |
TAAZ ¥ TR & qrAT Y
faQdr o T @l ¥ §gI §
T &%, A9aT ST9T 7 @aw
qrEf ardt A, faeg 399 Feaar T AGt
21 g% T717 & TR F AU FIE
T FT qVIST AT AT & | F GwaAdr
3 B gaR wrdiw aeT 7 med
FI ALT qUIFT § JIAT AT & | FAIR
AZ FATET WL T TET qrer AT
A ART *F HeAT AT FAT ©T ARAL
&1 TT A T T WET F9q
ga M &g faded ardf agaa § aE
griizdiafag g & & A
TAFATT 1 FTAAT FIH TEITA TR E |
@y @t aw uwg g f&
ATAT TH 3T OH ¥E T Yo
@ gl fEmagr ufwwe ar @
Afudls § ur qiw wFg & Fw A
qist & ®wIT L4 At & Fr &dr Orarw
qfearTt & 1o o W &I FHA §
T qifw gardd &1 faQy FA avet
qrfent 78t & foediy 3w o a3 yf-
qfant 9w a3 a3 gAwfadi £ v
a8 FT 4 & |
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FAE YT d( A T3 AAHE)
% w941 § fF gq wfw gue e g
EART aiEt &7 aww & et & afa
F1% fagarasra «&f gar &1 w et
F TIFET AT & a1 gHF T T AF
&1 g, WT R FIT ANFT AT AW
frart & fear @7 wr § @ AT T
¥ g 3= gifzat &1 avw & frar ST
T & S 3% FEAA &1 fatg FTO
g1

wF 35 aq &0 gar § F gETR
Tro Tgo Yo F gIEAT ¥ A FATIABITS
37 & v ad freg w fae a1 ogea
wug+ fear & & faa @ S1e & Sfea
feZer & morT go uv fawie fwar o
T zud aga fwut g

o 7wz fagrdt o : fawr 799
g, wfrs wegT ¥ cud and &

F far

sft wdige (qegawa o gEld
T2 30 HS aTT g | FOE UrE AT
arefan orEf &1 3@ faq /) a9
§ wifezzaos &1 FE HUHTH FA
FT ZAT 430 & W A IET HETAAT
F1 wawTy far & 1 &, ma fE
e wiFTAST & waw & wRrAQl
F1 R KEAT FIAT 4IAT &, A gH
o faq & gro worfees amgq
FI I & UE A FEATATA FT HGHTT
H ETAST FT HIWTH & AR & 399
Frar a & feg & wfe & (farT
aifax fras) agar =nfegd 1 o ar
o Frgdr N aF fwars § gaF A
co uT Lo i &y S w12 frar g
IHAT, FFga aFTAd FT T AEQ
¥ ? gt ety & gy aEf &
frar ot qfadwl &1 #EEW R
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s tfaaiwmd & FAF @ W
Zat & § W gark wgl TaafaT gHTAmi
¥ 9 ufyafowma &1 9@ & awdl
g oA g & ¥ gm oA T & fad
7ga & g FA w4 FE FL@ET
@iay & forlr, 2423, EF ar gaIs IS
Faw ¥ fay 1 &) 4T @ =fgy M7
g s g 7 foar 3 %
famrr qaifasr for qeq & Feara &
gfta & stradt | oF F91 g3 &) fady
FFT AT RE A A e F @R
7o & feamt a1 wfia S ar Fgdi
g, wafas ady &40, ar Ay seafasy
5T rgar A gfEy v faa & ana
R H AT B, A FALY A IF 9L A
faqit #7F gas) AF ST & W1 § |
3 g § ¢

“,.. such land as is within the

ceiling limit applicable to him under

any law for the time Tbeing m
force....”

#T T & ar & fomr g -

“ ...at a rate Whicli shall not be
less than the market value thereof.”.

) gFr 73T 98 g fF waw i
F1 a1 & ug fFam w1 9T @
st & @) frarT 7| WiHET 99 & SaET
warifaar faarsyaar 4ar 30 a1 99
Fr¥o TIF & T AT e forg s &
M T & IR A1 TAT & | IWEC
s B2 fraET &1 MW F FT a0 IS0
AT 7 fagdr 1 I@ AT IAEAT g
§ g faegs =mifaa & 1 "
wez 1 fme & qiewmar IR F1 qed
W&XT & FTifw Famradi ¥ A & WG
9T o waa fer § 1 3efay ag o
T Fr wfeEs arftwai § 96 g9
FAr & 3q faa &1 qer IdWw
R g% zeg & qfeqad & aR F
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s weedly P w1 T @ iR ag
FTE T HiST & AT ag sEfag
FmEat § fx ay  faaraat & wfw-
AT FFET FTAAT F 1wl oeq §) AT
§ WL 98 AT UF FET A &
1 A

e H AT N ) AAFCHT & AIIIST
HIRT AT FIAF T & A
zaT F1gan g f ag A3 fewrd #1 S9-
Fr & fay fraar o&d quAq §
YT Waad § 9619 #7 fagmar g
& wraer H T g aAq & fF ag ow
qEq FH § | IR feeer FfAafadt
# ¥5 yo &y & fagw SR ag
FAATAT 1 AT YT I § ¢

“However, the most difficult part
of the task lies ahead. The zamin-
dars were a small minority anda the
fact that their privileged status was
created under colonial rule made
them an easy poljtical target. Even
with their removal from the scene
and some additional curbs on large
holdings, ten per cent of India’s cul=
tivators still own more than fifty
per cent of the land, while one per
cent of them own nearly one-fifth.”

@ ag afw v faowar sl
gaars & 1 f6T 7w 9N aqarar

8 —

“Although this trickle-down cone-
cept rural improvemeni may seemny
appealing at first glance, I submit.
that it ignores the fundamental
principles of rural development. The
reasons for my doubts may best be
explained by a conversation whick
I had recently with just such a ‘door
opener’ in a village in South India.™

foa oter @ FiT w12 wET 4
oo g R .



843 _ Constitution

“This cultivator Wwas greatly
pleased with the increased yields
per acre which he had achieved with
the help of new techniques spon-
sored by the Village Level Worker.
As the «conversation continued,
however, it became evident that his
personal success was unlikely to
have much effect on his fellow
villagers.

When I asked him how many
acres he owned and how he farmed
them, he told me that he controlled
150 acres and that his land was
farmed not by tenants but by ‘ser-
vants.’ Since only thirty-seven fami-
lies lived in his village I found my-
self wondering how many of them
worked as his ‘servants,’ and how
many had any land of their own.”

A ST 6T IFIA 7 Faarar 2 fin
FAgH ¥ g0 ARAFWA A0 a9
I THIN T@AT, Tg 3w AGT E
fiegra &1 oA 9@ Sy aSrfed
T B BE THS gT A AfT | I
aamr fs ST F AT geAER
A T mafeET #7 I0E & F, SEA
ol TE7 TTAZT & cqTgAT AT faar
Wi T 9 TFS IT 3 UFT JqHA
feymt & T 8 1 A gy Aw
FHIT 61 f6T § gafaarss wvr o
¥ SMEAr w1aw £ & for o aga
IET B |

zaf@ WY gara & o1 ag a0
fpar o wr & A A S ST WS
g fis gud w8 wegfasy ar Sr@T
EAE A S L U I L A
qreaad & 2 frerd €Y g w9
g gy faw w1 ¥ quigmm wReA
FEATE |

st IFAUT WEAVT (HLIAE )
den 5l Jr3dH, 7T g3 § 7
geq? 7 yafaar T=1 & fax oar §
THET A6 H ATH T91 § AFT 7T
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TNET A@T 1T AT HIAH FOO0 T gEAT
F Frfag & HTEIT T ATfAT F
x¢ fus gufad v var & f5 meraai
T I JAE A F FTAE ST T
geztarafvy 21 8, 7 arqe & faars
g of srwHe fair & ow gufay ‘gede”
F1 fewfaoa &1 77 47 747 q971 &
HT I ®Y AFAT F1‘geae”
F fewfaas & QAT g2 20 TaE
FEAFT A3F NITT § O FIIAT F7
mfam fear & arfs e #Hyegd
9799 7 {697 19, HAFT § 57 9%
FE FAART 7 —3% TE& F 5%
oF qrega fzar & 1 mAT @y o1y
T AHTA g & f6ax FraT afawe-
I G FY ——FLT AT AS ST wel
FYTHFT qAAG NI~ ~TAF T8 THT
ARG &7 F fAax Ady  fuer
AHFRILE & I0H FT AXT § 78 F197
qA & 9gd & foT AT § o wgructs
¥ Hifaw £1 $97F g7, ggqaOT A
qavy ¥ 3z gur, Afed fqasd w1y -
THIT AT 07 AAA FT AT BIE
feuAt 1 IMF I A FT FE
TiFT Wt A€ AT wrar g gafay
T4 uAfa? #71, 72 F7 TEXFT TIHIA
FIH 1 REEA § AT g
FT ®Y 0T 72 FEY THFAT )

#iw a4 faaq "FAr GFz 18 gQ
g war aws & fERaT @naerd )y,
WAl F AT ot § aw gEma
Fodt qifaw & Jifer £31 g ac g
fs =wagei &1, aneL w1 AHE
2% BIAM 937 &, ITH( AHIT F1
BT &7 yAg0 F7AT 92r g, wifasi
T sag fya1a fear § 1 Beaaie §,
RAOATE HATFAT §  FF TR A
0T TAT AT qT A KB A7 {F
THE GIAT FETEAT | BW FIAAHS
a1 F3 & 7% TAw ifmarc § f
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[+ sgaTa &g17E)
fadt 7 Feat a7 & 8 FFE qagT
W &I & wust fafaw sgA
q@l &, TR TFEW A T
mga Ay gA g, tuw Wl 33
_F1 sgd &Ry fAar war & i
fyd TR oFeh T A g fagay
qsls § 9% AT T QRATZr 741 & |
fad o qwr Wy 1 fF ow Jafgw
frara ot |Id GO w@r U3
IHF! IHT AF FT IN@T & FX 2
AT wuST TEOART A Qar & fo faad
ohg F AR IIT F 73 FT H4AT
v 9 AN T AT & 7T fIaT
TAT | TEAT FY AN & SO A7 ALY
X aF o W 3 AT 3F ¥ 5T 5 )
g Yrwey fus g M wE SEwa
gt 3T F4F Lo BY &I EAHT UFE
_ Aremarg g fee @i #51oara
T B FENTF U QREIH F WIAHIA.
g1 ST Ay AagRrer F q]
FEUFE &1 WIAHT &, FET JiT 9T
q 3R Fg wodT E fiv 5, 0 FAT
Tl €T # 5w qdw ¥ Ay fre
Fr s Wi sy qr W us fgw @
FYT G AT g Sty |ifer & fad
AT AT, AT T THA i 5=D
WAl Ffed 9% TiE 7 q FAL
FHE gy, S T w1 = g
g ®ifer ¥ 5Oy ¢ /T aras
FT THEy I[ATAIT A1 AT TE
A wwit g AT F AfqwdmA
T gud  aEgs fod ow gy 7
TUH Wt aal § Az 7a fe @ngi ¥
g7 @ g fF argaare & dadaan
¥ weT, A as gim #E A
fe § X AHEIIT T AUIAIIT
Fnd | waarT f9wsT @ & Tt
afY faadt, 3 S0 & FIRITFLA, Fal
AT F7 @Al $a1 A R mifa |
mMFET F FN & 5 wrgE wwd)y aqT
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e ¥ AfEd, qF 2O ArAT & S
fHfsy 1 =7z faEmmws 97 F9@ &
far f5 faad wqad § a7 7@
wrAr AfET gl qREI 7 39
WA FAF &7 a1iE FIATE, | 7@ F)
qA0d FIAT | ! AE FGT T
Hifardr foo & dar 7 &8 wrdar)
geRa @t wifqa & qurw frami &
far o5 agady fEieqomd #17 98
ISET @1 @r g ag o1 ¥ ww w3%
T Ay g8 faa & avax ‘gEEe
Fr Shefams & @ arAT foaradr
s fam e A Weg & oy §
adi ST 1T & €Y g3ar g
HATA 1 A€ § T H g1 SHAAT |
wIL A A 3, A A @ wg &
9EW WIS F AT g T T FEN AT
qga AT A g, 5 frata gasn
g93  HEr LT, d) FE  FHILT
g femft & & o &t
It # femrs g ag  &@ StrAar
TR 2T H, geag W owaradl €0
FW & | a8 gF, AvdAr V& FHIT
§ AWA g, 3% &40 ArgE W |0
FLW@RE 3 fFara o1 oF OFS
T TFg a1 fqasr gifesw aga Fw
g, ¥ fraat &7 ooy fearaa & .2
qrea® =& mrar €\ ag few T
YT 81 zay oz & wifsy ag gEwat
FLAFAT & | AT 39 &7 qg IOFT
A JHATE | d1F gHIweE &1 oA
F #wwa ¢ i wat & o qfgar &
g, fower swdr g, adr @ SHETax
gk far Aifsas &= €1 M
Fa17r frara & faaw gona & g

efzaferg & famsr us uae
&R I oA g, 0F F09 F09 ¥R

oz wfafas € 1 =W F gy
d fradt qdt & 7 g oF vady
S IAF T A DML W IE G
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AT AT G T Yo TFS q J AT
&, o W Yo uFs aFw) fAasy qTonm
g oF, W oW gfYy € 9 gAiA
TT AT § Ro W I | foo TFT
g syrEr  FATEe fgs .3 9wHT
- & ufe wdtw IAF di # & B F
oY &1 53 ¥R T M FAEIT
T frarg & (9w @req &
g wadr FHT & T N #5r ogw fA
F qarfawt F74 a@ & 7 A ¥R
Fradr  faasr fs oF TFe & waT
T & IAF qrgA L ag faw e
st HT FEr w7 5 g ag difem
gy FLE At geEr fab faar
wr & fa¥x faav uss #1 9877 8
qg qas! & S, 91 7 adf §3Fq/r
T FEATIAT & Qo wAfew faq &
F #E AFifaeT #371 39%5 g
g IeT g fF oF i o ggA F@r
arar & fr wfseg wilwT a1 Fimm-
Afex wifwT & qeg wAT ar wg q)
arg fopred OFe #) a91g & ©F 947
gww frami®y w4 fFaEis?
g g & frat & da9 &1 oF
A A Zazd § Faaw 2g a0 &8 5
aifas 19 ar § ar fasra fza sma
arer &, #itE wifes 7 & s
I AR T A A A
IR FTIT FENE T FF FW |
IgH AT AT TE FE 3 5 ¢ WA,
988 F = wrfaw g IF & A
HITHT TFLA & AF & A TEL IATIN F197
FIM 1 AZ TXFAT AT FIE G ATA-
gt & I3 omT g fw o gw
grfas & ar AT W7 wifqs £ 76 9T
g1 ZOHT q9E ¥ TISFA 0% =T
797 937 & 1 W I F aifaw
T &, M AT gL FA AT §——
A & 7% FIATE AN AL FT F)
difqr sz @r &, & AUq wq F;
gaat g, o) AgrUeE 7 g, 98 {400
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AT Y §, 3000 UFE I 2 fHE
Yo AN & o A HIT Qooo UFF
AT a7 9% (one-third) A fa%
drw, =< wwfae & g afss @faw
fag &3 " 71§51 A4 OF OF3
sl 3q  difww faad & A s
Fifs s AiEAT § IgFT aFAE
fear, a2t 1 qwdg fwar, sfgq |
v femr, 8 ¥ ¥ faar @ @)
AT WGFET FAIT K | ql FE
TFIFE A TS 3 W £ zEE gEIA
Wt dar g fr 3ay oI @ ST g—
IUF qLEied FT WA F0, T a4
IFAHT  FT &, THT AT &, FIES
gAY & a3 FF FE F o919
S E ) W T @ 397 9 -
FHA AT AT TR T AT A AT
ayai ¢ ¥ faw qwqaEl & ara, o2al
QA SHIT AT Qoo T 00 TFT
@ & W T 9T wiwelt & wausE
FITO AZ FLEFT, T A7 A § T
F faoar AT 707 qgHd F oarw
g 2% §——ug o7 ¥7 @) fge Idw
SFEAT W@ § HEAl [ AJHT /G
gl &FAT | FHA 9T fAgaT FIT 7
fag @ =ifzyr aur 38 sad oxmr
EIG3T F GFAT § [T AT7 [T 55
T wgraer § Fiegge feafese ot &
S TF UFT 9T Qoo TYT &I WIWEA(
fartaar g dfsa wwmETer st fey
# wrwe %@ wgr gifeen warar § azi
TF OFS ¢ {oo TIY MHIAT foFra
Fr o1 faare g wifs go¥d Faeme -
FLE T GITA FTAT & | I AYAUSore
g4t 7 aFeq” gR wWIT A q1 T IFAT
F% 7 16 waer g fMfwdus g1 A
TAL GHIX WA g a1 ¢ fip frara
30 fewesd & @) ¥ ag Fegar g, 3
feezss & 1T vad oft wa®l #1 g
qfeT & a8y, 3a& fax QY faaar ar
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[ 3ga7@ qiga7id]
T faasr ag avag o€ qAgfax § )
gt fad 91 A fady, @ 7 fav
frars 7T a9gz DFT gar 9T wqar
Tg FTAZ 2| IA%) 5Rg 9 § faqm
BiF W& AT 3T F gw IuF). L EHa
oG u# 3} faaz i arfeq)
a1 39% fac g oedr & f@ 3@
qow gg § e Wiigww ¥ fagre
& #1% few ( Hiwch ) 8 Tar ¥
A& wrAar 1 few & a1 g@d aw H
g—— T T FT a7 & § | mbawi
# fax gn 7eq & f& =g o< q+T
9% I WAT AR §, T GFrArT
qgraT aTed & @ wfaq =8 &fadra
feasz o ud foq Agaq 79 &
faa qarT § M sad gw foedt | A
st & & fax Ao & Hfew gdT
T RA 97 T AT &, FAATL HERSTATE
§ IAAT , FTQAT qFaE 0 @l §,
FIQATT EZAT H wAqr & AT THA
gAY af ol &t At § e dgra ®
¥ %g T qwAq quAdr g aqifw
TRy MEFwR f1T smar 1 gay, a7
A 374 o qrAr  fF 7g |91 B
IFT A T, ARAIANA &G AT
SrEAr | A D 0w F Q) gwar §
7 AFATTI WA & Gt w7247 &, dfraeq
HI7 FEAQIT FIAT ¢ A HAaF 2
w2 AfEA, 77 9 7y F A1
g § f& o2 feww w1 faprer &%
FEL AW F A § FHT F97 AT I
Feat & my awg 1 o | 3g
gawgfeg 2w, Maw gasafzg o
TAR FrEdEgma § srzvfwess fafrgaq
g & Mma, z@raifas oe Ddtfesa
wafeq g1, 78 gWI TFqR § AEY §
afwa a7 geg” #7132 fagraq | sawr
grnd gas) grfas Fvay & 9 mifess
3¢ (T) T | W 0 FWR AT

I FIAT 92 T FIT 1 qg feat- .
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wFz T Fredeqwd § gar § adl
QIR FF FEEEIAT FATR FATH
& wwE & fay At 16 §, qEIT
F JeEw 9 @ F fay aredzgwd
FarET g W7 9w & & wfzee gare
e @7 wrar § @ faw gim aidr 7
FIEATANT FAAT § & AT AHA
FL At ¥ ;g g8 A A qwaar
g1

gl T Fg FT §H AW &
gar 1 adr weAt & T Geae g 3 o
dafsr 7 & T fFely A feelt wg@
& guiw, sfq, FAE, 997 A0 /A7
¥ A%, 58 F\ IAH! ATATAG § ITHY
axg & 3 = &\feq qr § 1 gwlwawa
§ o1y Awgy, eefegaa awgy, M &
qSi® ¥ WY TAT & | TE TN ABER F
fair mvzar  dfss fF@a £ 7499
AEE F {90 FneF &7 77 ;g aq=FTr
HWA AT & | wEd A, 39 a5 ¥
a1 AT & gW 3 &R aF qafaw
& ST IUFT AN F & 5 37 Aifas
fast 4 T8 AT UFS GG, TF AW
uxe ugl, fag fa wra & fasq arar
g sam fgwwa faq o7 9 garadr
7 fadmwa 1 awg § NAFT HIAA
F AW F G FIF GEA 9T JAq
Qa1 &, 394 Nawa fer 159w frara
F are § a1g7 W7 ag Tl 9 & 7 vaw
AT TRT FHEA Y wheafar wifaw
a1 wenaifes wif § & 6 919,
ag a1 Tod g 1 98 o) fafewaq &5
w1FdT & sue) ¥ fosmad wEer
w141 g, § zEwy wafa & fao s
RIECICIICICE T O A SC)
awg & frar adr § qiEay /@ &%
qwar g 1 wfEw sd frmA wr Fer,
3 frara &1 g w9 AgwETag AT
Feag fast & =7 w7y € A 9 o
TR & TEF 1 AT 2, 98% eiwy
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39
FT 0 a2 FTAT & WL JATH FrA|
Fr mpfama 3a) faa smar 30 =
Fwg & fratd WX AagT A& A ATh
JZ SATET F1 00 FI & FF AT 787
FIT & 07 19T Al 997 FWQ 2 |
QT IAK A FeT A7 (F J7 Lo TFT
st &0 fafedad =) @ #i gdi
qT @ d! I§F) I¥ FAIA B AE€Iq
A8 & wifE 3@ IHAT § SER FIE
NS TFRH TAT I § WT 7 IAR
At F faq ] g wFz 1 qww
Téfw frasT /F M IEF gF &
faw e F9fF ) fEar Fgaa wAT
¥ Ja quasr A fhaar &, sas
Feyasma w40 fraar &1 7g o geFer-
Fz F2ar g saer fad adr fagar &
W& FEwd  3EF faars Fedt s
& A\ 39 fHur F1 wF faega awaa
#) ST & A T IqNT TEAAT A
FLAT & | X W ¥ 39 aW & IGFT
TFGHATIENARITT AT § 1 99 frmre
q7 & AT ar @dr & awsr fawrTwe
ARz § JATE DT I § ITAT
TARSATSENE BT § ) ®UEI
¥ oA dFw amd  EommasE &
SaFT 37 agr §  frgA & foy
FS gy qEe Af g fwadi
St 9z ®) S & Sae aw feay s
Fifga, o 97 SeHiE g AR AR
g f& fram ga qo% 7 sarer A/
der T qaar | wET # frferaa
fEa # g, 3950 9 AW w4 g,
Tafc d wgfaag & |/ g 1 7%
gosfezafacza &1 <@ sag Al &
for wrez w1 SeIiSET g1 WG AT
T A A 5 7 I F0 74679
gar W Fr foam ft  siedi avaw
FT GFAT & | S
Surr PATIL PUTTAPPA (Mysore):

Madam Deputy Chairman, I rise to
support this Bill which seeks to pro-
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{ect the various State land reform
laws being invalidated by courts. This
provision ought to have been embed-
ded in the Constitution when it was
adopted as a written guarantee that
the actual tiller of the soil shall have
a clear, complete and undisputed title
to that land. The poor, forlorn pea-
sant ought to have secured this guar-
antee at the dawn of independence it-
self. We waxed eloquent and lavished
pbraises on the poor peasant as the
sheet-anchor of our economy and the
backbone of our country. But we have
yet to realise that unless his lot is
improved the lot of India is not going
to improve. All of us are unanimous
in this that for the advancement of
the country agricultural production
must be stepped up. In a question
like the increased agricultural pro-
duction the peasant appears be-
fore us as the prime factor. Unless
he is properly motivated there cannot
be any real progress in the field of
agriculture. The agriculturist has
been lacking the incentive to work nct
because he is unwilling to lend his
hand in the field of agriculture but he
has to share the fruits of his labour
inequitously, the lion’s share often
going to the landlord, Fixity of tenure
is the only permanent remedy to the
ilis of Indian agriculture, It is every-
body’s knowledge that even these
small mercies shown to our peasaniry
through our various land reform mea-
sures have been denied to the poor
cultivator for he cannot, like these
1ich landlords, pursue the issue to its
culmination in all the courts of the
land. He is being tossed about from
pillar to post without any hopes of
remedy. The lengthy, dilatory legal
process has wearied him and he is to~
day a thoroughly worn-out man.
Vested interests have stood in the way
blocking his yearning for a piece of
land and technical shibboleths have
shattered his hopes for an honoured
existence, This Bill has been intro-
duced with the best of motives to re-
move all technical obstructions in the
way of agrarian reforms which aim at

providing a minimum acreage of land

. 1c every tiller, Naturally, for this, the
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excess land possessed by some others
has to be taken away. The Bill simply
seeks to facilitate and expedite this
process. To quote a dispatch in ‘The
Times of India’ of today, loose termi-
nology, dilatory procedure and vested
interesis have combined to defeat the
legislation and even prejudice the in-
terests of the tenants. With the adop-
iion of this Bill, all these anomalies
would be removed and the interests
of the tenants would be adequately
safeguarded. If this amendment had
not been brought forward, it would
have meant the denial of all guaran-
tees adumbrated in the Constitution
and the poor cultivator would have
been a victim of the worst sort of
exploitation. In a socialistic society
he would still have been a serf work-
ing for his idle and absentee landlord.
Ownership of land by a few to the
detriment of the many is not a desir-
zble thing. Henry George, the cele-
brated socialist, who lived a hundred
years ago in the United States went to
the extent of calling such ownership
as a continuous theft. If the existing
socia] and economic injustices and
inequalities are to continue, as explo-
sive situation would develop in the
country, Ownership of property shall
have to be regulated and it must be
subjected to social control.

Some critics of this Bill have made
fantastic  claims on the sacrosanct
nature of private property. If pro-
perty, whether in real estate or in
something else, is allowed to accumu-
late beyond a certain limit, it will
bring in its wake inequality, closing
all avenues to equal opportunities for
equal growth.

Serr LOKANATH WMISRA: But
your socialistic pattern of society will
distribute poverty.

SHrr PATII, PUTTAPPA: We are
not distributing poverty, we have left
it to you. Some even have gone 1o
the extent (interruptions) of charac-
terising this Bill which is not so
revolutionary as to deprive the land-

\

[ RAJYA SABHA ]

{Seventeenth
Amendment) Bill, 1964

lord, the Shylock, of his pound- of
flesh, gs an expropriatory measure.
If this measure was really expropria-
tory as they have made it out, the
sky would not fall gnd the ends of
justice would be met to some extent.
My pity is that the Bill js not an ex~
propniatory measure. The landlords
have bled the peasants white and they
have already taken more than their
due share. It is indeed a great
travesty of truth that instead of com-
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pensating the poor cultivator, the
landlords are complaining about
their compensation. Among the

critics of this Bill there are persons
who have calleq it an immoral mea-
sure, It ill lies in their mouths to talk
about morality on this issue. It i
strange that people who have expro-
priated, exploited and eXasperat-
ed

Surt  LOKANATH MISRA: Has
anybody more than the Congress . . ,

Surr PATIL PUTTAPPA: The poor
cultivator is harassed in the name of
morality, Indeed, it would be im-
moral for the House

Surt LOKANATH MISRA: When
everything is immoral, how can you
think of morality?

Sar1 PATIL PUTTAPPA: It would
be indeed immoral for this House and
for this Government if the injustices
perpetrated by the landed Nawabs zre
not removed and suitable redress
offered to the victims of their exploi-
tation.

Surt N. M. ANWAR
What does he mean by
There are so many Rajahs,

(Madras):
Nawabs?

Surt PATIL PUTTAPPA: Call them
by the name of zamindars, we do not
mind. This measure does not seek to
destroy the right of the ryotwari
system or peasant proprietorship.
Instead, it seeks to restore the peasant
proprietor to his original position.

Rather than weakening his proprie-
tory rights, this measure seeks to
strengthen it. I do not know whether
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ever our peasants had their golden
day, but I am certain that with the
adoption of this measure, they will
surely, as sure as sunrise itself, see
their golden day. This Bill in a jarge
measure is a humble {ribute to the
poor cultivator who, after years of
toil, is at last going to be assured of
his rightful place.

4 pM.

Madam, there are some people who
are like dead fossil. There are many
of them here who want to cling to
their shells; they do not want a
change. They want ‘he status gquo
to be maintained.

Surt LOKANATH MISRA: We do
not want a change for the worse.

Surt PATIL PUTTAPPA: They are
like debris worth being dumped into
the dustbin of history. Great changes
are coming over us and we must
adjust and address ourselves to the
tasks ahead.

Sar1 LOKANATH MISRA: But are
you sure you are not worth being
thrown into the dustbin of history?

Surt PATIL PUTTAPPA: We have
addresseq ourselves to the tasks that
relate to social and economic equality.
Honesty, truth and fairplay demand
that we should, by the adoption of
this measure, build a society of equal
opportunity for all.

. SHRt LOKANATH MISRA: ogps.

79 997 instead of “HITT 773"
That is their mottg now,

Sar1 PATIL PUTTAPPA: There is
already too much delay. But better
late than never. With wisdom as our
guide let us march forward with this
measure.

Surr K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Madam  Deputy
Chairman, this Constitution (Amend-
ment) Bill that is before us is mainly
meant to remedy the juristic crisis
that has been created by the decisions
of the Supreme Court regarding the
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interpretation of article 31(a). Seve-

ral Acts passed by the varjous State
Legislatvres in relation to economic
changes have been struck down by the
Supreme Court. For the purpose of
remedying this situation the Bill has
been placed before us for the approval
of the House according to the require-
ments of the Constitution.

Madam Deputy Chairman, we have
largely accepted democratic socialism.
Democratic socialism, as I understand
it, means change by consent though
it may imply (difference as to means
but it implies agreement as to ends.
In other words, we want to achieve
social change for the purpose of deve-
loping a socialist society through
peaceful, constifutional, parliamentary
methods. In such a context there is
absolutely no other alternative except-
to come forward before this House
with a Constitution (Amendment)
Bill in order to change the law so as
to make it suitable for the purpose of
social change.

It is said, Madam, that {radition,
precedents and sometimes personal
prejudices of Judges make them give.

* judgements which may not necessarily

be in conformity with the spirit of the
Constitution or the spirit of the law.
But having accepteq a judicial review
of the legislation, we will have to
abide by the decisions of the ecourt,
and having accepted that position, the:
only way, again, is to remedy the
situation by amending the Constitu-
tion.

Madam, those who opposed this_‘
measure have no doubt advanced
arguments that fundamental rights are

getting affected, and under the Cons-

titution rights guaranteed should not
be easily meddled with. This is one, -
old, argument that can be advanced -
by any party, or any politician or
leader who believes in the static
charater of law and the fundamental
rights that are guaranteed under the
Constitution. To these hon. Members"
1 would only say that the Constitution
contains not only the fundamental’
rights but also the Directive Princi--
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ples. No doubt the Directive Princi~
ples are only directive; still, believe
me, Madam, they are not meant to be
consigned to the National Archives of
India so that they may be of historical
interest for research scholars to make
research and not for the purpose of
implementation either by Parliament
or by the Government., I helieve,
Madam, they are meant ic be imple-
mented to the extent they can be
implemented in conformity with the
social change and economic reforms
which are desired in this country.

Surr LOKANATH MISRA: If I may
interrupt for a minute, the fremers
of the Constitution definitely thought
that within the scope of the funda-
mental rights, these directives could
be implemented.

SHRI K. V. RAGHUNATHA
REDDY: 1In the context of social
changes, it is a declared rpolicy of
Parliament and the Government, in
conformity with the Directive Princi-
ples of the Constitution, that if a law
stands in the way of progress, the
Constitution itself has to be amended
because the law is for man and not
man for the law.
serve the ethical purpose, serve the
-ends of man, thendthe law is subordi-
nate to the needs of man. And if the
law comes jnto conflict with the needs
of man, it is bound to be amended;
-otherwise it becomes retrograde.

Surr LOKANATH MISRA: Not
liquidating man himself.

Pror. M. B. LAL (Uttar Pradesh):
Liquidation of property is not liquida-
tion of man.

SHRI K V. RAGHUNATHA
REDDY: Madam, those who talk very
high about Parliamentary democracy
are themselves inclined to come in
conflict with the views of Parliament
in matters of progress. Prof. R. H.
Tawney has aptly stated in one of his
lectures on “Equality”:—

“The lever which lifted political
and religious boulders will snap
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when used to move economic moun-
tains and government by pursuation
finds its charms begin to fade, when
the fate of the persuaded 1is, not
temporary eclipse, but permanent
abdication, As the gtrain of the
conflict increases, the mask will
slip, to reveal, behind the decorous
manoeuvre of Parliamentary
dualists, unreconciled classes lock-
ed in naked opposition. Either
democracy will drop punectilio and
show its teeth; or it will avoid
defeat by declining battle or its
claws will be clipped by constitu-
tional changes.”

We have chosen Constitutional methods
to clip its claws so that the law may
be adjusted in such a way that social
revolution is possible.

Madam Deputy Chairman, when we
reaq the Constitution one hag to recog-
nise the fact that the fundamental
rights, though they are not meant to
be preserved, they certainly represent
the static concept of law, whereas the
Directive Principles of the Constitu-
tion represent the dynamic aspect of
law. When there is conflict between
dynamism and statism we certainly
choose dynamism in place of statism.
And in this context wherein these
enactments have been enacted by the
State Legislatures and since some
clause or the other has been found
inconsistent with some of the funda-
mental rights guaranteed under the
Constitution, under article 13 of the
Constitution if the law is inconsistent
with any of the fundamental rights
guaranteed, that law goes. That means
that law becomes unconstitutional. In
order to avoid this contingency creat-
ed by the legal interpretation, perhaps
not contemplated by the Constitution-
makers, when the Supreme Court has
come forward with a decision, there
is no other alternative for Parliament
except to amend the Constitution if
we really believe in Parliamentary
democracy as the means of achieving
socialism. If we do not allow this
social change to be visualised in Par-
liamentary democracy, I am certain
the people will take pecourse to other
means if we do not act in time.
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Madam Deputy Chairman, on this
occasion I beg leave of this House to
quote our revered leader, Pt. Jawa-
harlal Nehru, from one of his speeches
when he moved the First (Amend-
ment) Bill in 1951 on May the 16.
He said:—

“The Directive Principles of State
policy represent a dynamic approach
towards a certain objective.  The
fundamental rights represent some-~
thing static; their object is to pre-
serve certain rights which already
exist

“Both again are right. But some-
times it might so happen that the
dynamic movement and the static
concept do not quite fit in with each
other, A dynamic movement towards
a certain gojective necessarily mean
certain changes; that is the essence
of the movement; certain existing
relationships are altered, varied or
affected. In fact it is meant to
affect those settled relationships and
yet, if you come back to the Funda-
mental Rights, they are meant to
preserve, though not always direct-
ly, certain settled relationships
There is a certain conflict belwcen
the two approaches, but I am sure
it is not an inherent one. How-
ever, there js some difficully and,
naturally, when the courts of the
land have to consider these matters,
they have to lay stress more on the
Fundamental Rights than on the
Directive Principles nf State Policy.
The result is that the whole purpose
behind the Constitution. which was
meant to be a dynamic Constitution
leading to a certain goal step hy
step, is hampered and hindcred by
the static element which has been
emphasiced a liltle more than the
dvnamic element. and we have to
find a way out of the difficully.”

And the wav even now, 1 think, lies
In an amendment to the Constitution.
I welcome this amendment and strong-
lv support it.

SHrr T. V. ANANDAN (Madras):
Madam Deputy Chairman, T thank vou
for having given me this opprirtunily
to speak on this subject, and this is
327 RSD—6 o
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my first occasion. This is a subject
where the question of the life and
death of crores and crores of our peo-
ple is involved and so I appeal to the
hon. Members of this House through
you, Madam, to dispassionately view
this fundamental subject.

Ours is a country which is predo-
minantly agricultural. It is an inheri-
tance of ours from days of old, from
the Mauryan dynasty, I mean from
Chandra Gupta Maurya, {rom which
day history has been written, and
from that we find that cur
country has been progressing gradu-
ally in agriculture. Even if we take
the statistics, they prove that eighty
per cent of our countrymen depend
upon agriculture and it is only about
twenty per cent that live in towns
and are employed in industrial and
other establishments, Therefore, on
this subject we have to think very
carefully as representatives of the
States. Although we may be called
the Council of States, we have also
the name, the House of Elders, and
we as elders should deal with this
subject in a very very unbiased man-
ner.

Here is a subject which has been
under consideration from the days
we were subjected to foreign rule and
foreign domination. After we got
independence of our country and free-
dom from foreign domination we have
been preaching throughout the
country, day in and day out, to the
people of our country, that we will
very soon bring about land reform,
that we will abolish the zaminda;i
system, that the States will be liqui-
dated. That was the propaganda, and
the force behind the speeches of our
great leader, the illustrious son of
India, whom we do not find here ‘to-
day. And the Father of the Natlon_
also did speak, and the Bardoloi
Sardar, who is not here, also expres-
sed it at several meetings. We are .
today a free and independent country,
and already we have done our ‘besf:
and have aholished the zamindari
system. and the former States. An.d
we were mow confronted with this



861 Constitution

{Shri T. V. Anandan.]
other difficulty where we could not
prove worthy of our own statement;
after seventeen years of experience
we have only now come to realise
that our Constitution has
amended to an extent in this regard.
1 submit to you, Madam, that here
you permit me to read the Preamble
of our Constitution where it says,
“JUSTICE, Social, economic and poli-
tical;”. This is the most important
part of the Preamble, and as far as
one portion of it is concerned, namely,
political freedom, it is abundantly in
evidence in this country. Even though
the Chinese have attacked us on our
northern border, vet we tolerate our
people here to say that it is not
aggression, and such are the repre-
sentatives whom we also permit to
sit in this House, and that is the
liberal democracy in which we are
carrying on today. Therefore 1 say
politically we are free.

Next comes social justice. How can
social justice be enforced in this
country, be meted out to those who
are economically down-trodden? The
first thing the Parliament and the
Government of the day thought was
that unless there was economic jus-
tice there cannot be social justice.
And we have now foumd that there
should be an amendmenf of the
Constitution in Article 31-A. If we
read Article 31, it clearly says:

“Ne person shall be deprived of
his property save by authority of
Taw.”

Now, law is made by the supreme
body, by Parliament, the governing
body of the country, in which ample
faith and confidence is reposed by
the people of the country. We are
a supreme body and we can do
things good; we are the people who
have adopted this Constitution for
our own governance, and we have
" the right to amend it when we find
that some articles of the Constitution
in their present form are not con-
ducive to benefit the vast majority
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of the people. As I said, there is

the provision in the Constitution:

“No person shall be deprived of

his property save by authority of
law.”

And now we, the makers of the law,
think that there should be an amend-
ment in that article and therefore
an amendment to Article 31-A is
introduced, and we ought to carry it
through, and in this there cannot be
any difference of opinion when crores
of people’s destiny depends on the
decision of this amendment, and the
amendment is very necessary at this
juncture, The amendment does not
aim at any drastic change in the pro-
visions in the Constitution. The
amendment seeks that those who are
doing personal cultivation—it is not
the absentee landlords that we are
interested in—are mot deprived of
their right without giving them ade-
quate compensation; compensation at
market rates is guaranteed to them.
It is only those who do not care for
the land they possess that will be
roped in here. They get employed
somewhere in the cities and they
take no personal interest in the land.
They are the absentee landlords and
they cannot be our worry. As a mat-
ter of fact, there are some States
which have enacted laws to affect the
absentee landlords. We are not at
all worried about the absentee land-
lords because, as long as the absentee
landlord is allowed to own the land,
there will be no incentive for the
tiller of that land; the tiller will
never care to exert himself to pro-
duce more. And in the matter of
providing incentives I can quote an
instance of the public sector where an
incentive bonus has been introduced
very recently, and since then every
worker works very sincerely and
loyally exerts himself, not beyond his
capacity, at least to an extent he
exerts himself and earns the incen-
tive bonus. The incentive for bonus
is in the minds of the workers. So
also here, the tillers of the soil, if
they are made the owners of the
lands they cultivate, there will be an
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improvement brought about in the
entire  agricultural set-up of our
country. We are spending crores and
crores of rupees on agriculture, and
yet we gsee we are not reaching the
production target, And what ig it due
to? It is because the crores and
crores of rupees that we allocate do
not go to induce the tiller of the soil.
And as long as this intermediary, the
absentee lanlord, is there, it does not
go to improve matters, and so we, the
custodians of the interests of the peo-
ple, think that it is best that we bring
in this amendment to amend Article
31-A, and we are doing this after
an experience of seventeen years,
feeling it a necessity. There is a say-
ing: “The old order changeth yielding
place to new” and in our life, every
other day, we see a new thing coming
up every day is an experience to us,
and every hour is also an experience
to us,—~human beings,~—and after our
experience all these years we tind
that this amendment is essential and
must be made. There is another ins-
tance, We heard last night the broad-
cast concerning the will of the great
leader whom we were fortunate
enough to have amongst us but whom,
unfortunately we do not have today.

We see him not physically, but
spiritually, for his spirit is hovering
over this building. In his will he has
desired that from an aeroplane his
ashes should be scattered over the
fields where the peasants of India toil.
Thig reference to the peasants of India
was made not now but in 1954. He
said: Let my ashes go to the peasants
who toil”, not to those who waste,
not to the absentee landlords but to
those who toil. This shows that our
great leader had always the interests
of the agriculturists of those who
want to honour our great leader we
want to honour our great leaders we
should pass this amending Bill now
without any hitch or opposition. That
is my request.

Further we can also argue that no
man owns the land. Land is not the
property of any individual, In the
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Artha Sastra, during the Mauryan
days, it was stated that the king
owned the land, the earth, and no
Other wealth, Therefore, the earth,
the land belongs to the king. In those
days the kingdom belonged to the
king, to the crown. But today we
have inherited the crown, democracy
has inherited the crown and socialist
democracy is the inheritor of all that
belonged to the king and automati-
cally the ownership of the land comes
to us, and therefore, the people of
this country who are the owners have
the right to say we must have land
reformg in this manner, so that, it is
beneficial to the crores and crores of
our people. We are within our rights.
We are not doing anything ultra vires
of any law. Nobody can say that we
are transgressing the Constitution. We
are in no way transgressing it. We
are within our Constitution, But
one thing I find. The Opposition side,
those of the Swatantra party, always
takes objection to whatever the Cong-
ress party does. But the founder of
the Swatantra party Shri Raja-
gopaiachari wag once propagating, as
] said before, that the tiller would
very soon be the owner of the land,
very soon after the attainment of in-
dependence. But the same leader
today has started this party which
finds fault with every thing that is
done. At the same time they say
that Communism should not prevail
here, that Communism should be
buried fathoms deep. How can you
bury Communism fathoms deep un-
less you distribute the land among the
tillers by evolution and not by revolu-
tion?

Surt LOKANATH MISRA: And so
you actually bring in Communism
even bhefore the Communists come
here.

Surr T. V. ANANDAN: We can do
so only by a process of evolution and
not by any revolution.

Surr LOKANATH MISRA: In
his maiden speech he brings in sub-
jects which invite interruptions, How
can I help it?
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SHrr T. V. ANANDAN: Right, my
friend, But my hon. friend must under-
stand that if we want to do away with
Communism, we must have another
plan and that plan is to have an evo-
lution and thus distribute the land
when such property ownership will
be done away with. We will be do-
ing it gradually and by constitutional
and statutory laws and rules, not by
revolution. Saying that Communists
should not be here and also preven-
ting the growth of evolution is no
good argument on the part of the
Opposition parties. Of course, Op-
position is necessary in a democracy,
but the Opposition should be helpful
and it is healthy criticism that we
require. One should not see all
things with a jaundiced eye. A man
suffering from the disease of jaundice
always sees things yellow and nothing
else. Here also some who are in the
Opposition, when we are trying to
solve the problems, when this Gov-
ernment is gradually introducing re-
forms for the benefit of the people, to
the mass of our people, should be
more helpful. Therefore, Madam, I
say that this amendment should be
automatically and without any hitch
or division be adopted., Thank you.
Madam.
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SHRI T. CHENGALVAOYAN
(Madras): Madam Deputy Chairman,
I would like to support this Bill for
varioug reasons, particularly because
we of the Congress have inaugurated
very early, even earlier than we star-
ted our struggle for political emanci-
pation the campaign that land re-
forms must form an integral part of
the entire scheme for the elevation of
our country to the full stature of poli-
tical and national manhood. In that

gigantic movement of the land
reforms policy, several States have
undertaken  stupendous legislation

for land reforms but unfortunately,
Madam Deputy Chairman, with refer-
ence to certain constitutional validity
of those important land reform legis-
lations there has been severe attack
that certain legislative = measures
undertaken by the States were repug-
nant to the provisions of Article 13.
In view of the judicial pronounce-
ments of the constitutional! incompe-
tenc of the State legislation as
violative of Article 13, it has become
necessary in the very first instance
to amend certain provisions of our
Constitution. Madam Deputy Chair-
man, the whole culminating process
of this judicial interpretation of the
limitation of the State legislature
with regard to initiative of land re-
forms legislation was that Article 13
gives an inhibition against the State
legislature which will be violative of
certain Fundamental Rights as embo-
died in Article 14 or Article 19 or
Article 32. In the light of such a
discussion, Madam Deputy Chairman,
the Kerala Agrarian legislation spot-
lighted the limitation of the State le-
gislative competency which wa~ othe:-
wise to be valid but for certain prohi-
bitions contained in our Constituton.

[ 4 JUNE 1964 ]

(Seventeenth
Amendment) Bill, 1964

If we go through the judgement of
the Supreme Court with regard to
lthat legislation, the argument that
was contented against that legisia-
tion was that it was violative of arti-
cle 13, it was infiringing Article 14 and
it was contravening Aritcle 19. There
was a counter-argument, Madam
Deputy Chairman, on behalf of the
State, that Article 31A would un-
doubtedly give protection against
such violations but, Madam Deputy
Chairman. Their Lordships of the
Supreme Court tried very much to
find out whether such a protection
under Article 31A existed and they
were upset with this limitation that
the word “estate” in Article 31A had
a meaning that was given to it by the
Constitution. They had to find out
that the same would have been the
meaning given in the law in force
and the law in force then within the
meaning of Article 31A was the law
of the legislature of a State passed
in the year of Grace 1950, 1951. Seve-
ral legislative measures, Madam
Deputy Chairman, initiated by the
respective Statec had carried the defi-
nition of “estate” and there was no
possibility of extension of that mea-
ning to some of the land tenures that
were covered by the State legisla-
tures. There were, I think, two res-
pective State legislations which were
immune even without this amendment
of the Constitution and which had the
rrotection under Article 31A. The
Bomhay Land Revenue Code of 1879
had its meaning extended to all kinds
of tenure and, therefore, even with-
out this constitutional amendment
that we are now proposing, that
legislation could not be struck down
as violative of Article 13 or Article
14 or outside the scope of Article 31A.
There is another legislation, Madam
Deputy Chairman namely, the Pun-
jab security of the Land Tenure
which also was considered by the
Supreme Court and the Supreme
Court was of the view that even
under the existing provisions of
Article 31A, the Punjab  Security
of Land Tenure would not be
violative of Arlicle 13. Therefore,
Madam Deputy Chairman, we
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are faced with this awkward situa-
tion, if I may say so, that while we
consider the land legislation inau-
gurated by several States to be in
xeeping and in consonance with the
spirit of the march of the time, yet
we find that the meaning that we
could give to the word “estate” under
Article 31A could not possibly cover
those land tenures. That is  why,
Madam Deputy Chairman, the Gov-
ernment today has come forward
with a proposal to amend Article 31A.
1n this context, Madam Deputy Chair-
man, may I be permitted to state and
answer certain criticism? The first
criticism that is levelled against this
Bill is that we are tinkering and
tampering with the Constitution
every time and turn. May I most
respectfully answer that criticism by
saying that we are not tinkering or
tampering with the Constitution.
It is neither fun nor frolic on our
part that we want to attempt to amend
the Constitution just, if I may say so,
for fancy. We are faced with a situ-
ation; as one hon. Member has said,
we are faced with a crisis—that while
on the one hand we are to march for-
ward and onward with a tremendous
surfeit of land legislation, we  are
faced with judicial pronouncements
that certain legislations could not take
in the meaning of the word “estate”.
Therefore, Madam Deputy Chairman,
when we come for the exercise of the
amending power that Article 368
confers upon this Parliament, we are
obliged to amend Article 31A. The
amending power, as all constitutional
writers have been always saylng,
should not be exercised for the pur-
pose of uprooting the constitutional.
provision itself, If we examine the
amendment, the proposed amendment,
we would find that it is not uproot-
ing any Article at all. It is only
grafting of a certain provision and,
therefore, Madam Deputy Chairman,
the criticism that we are tinkering
with the Constitution too often is
certainly not with any force. More-
over, Madam Deputy Chairman, the
provision for amendment of the Cons-
titution is a plenary exercise of the
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parliamentary power and whenever
certain judicial pronouncements are
made and we want to amend the
Constitution, the Constitution lends
itself such an amendment. There is
the second criticism, Madam Chair-
man, that this Bill is stultifying the
decision of the Supreme Court. I
have the greatest respect for the
courts of our country. They are the
guardians and interpretors of our
Constitution. They are the upholders
of the rule of law but may 1 with all
respect and reverence point out,
Madam Deputy Chairman, that we are
not stultifying the decision of the
Supreme Court? The Supreme Court
has pointed out the defect in the
Constitution and what we are attemp-
ting to do is not to stultify the deci-
sion of the Supreme Court but we are
only rectifying the defects pointed
out by the Supreme Court. May 1
most respectfully submit that we are
making obedience to the Supreme
Court and the Supreme Court, in one
of the important cases that came up
before it has said this: The argument
was that the legislation attempted by
a particular State was a fraud upon
the Constitution and the most emi-
nent Judge, the Chief Justice of the
Supreme Court as he then was, Mr.
Patanjali Sastri, said in the most
emphatic and classical terms that if
ever a constitutional law was dec-
lared to be constitutionally invalid,
it was the function, nay the duty, of
the Parliament to bring it in line with
the Constitution. That is the power,
that is the duty and that is the func-
tion of the Parliament and, therefore,
Madam Deputy Chairman, the criti-
cism that we are stultifying the deci-
sion of the Supreme Court with re-
gard to the scope and ambit of Arti-
cle 31A is certainly not fair and cer-
tainlv not correct. There is the third
criticism, Madam Deputy Chairman,
that we are undermining the Funda-
mental Rights guaranteed in the Cons- ,
titution. May T most respectfully
bring to the kind notice of those cri-
fics that Article 13 implies an inhibi-
tion against State legislation, not
against  Parliamentary legislation?
Article 13 starts with the most signi-
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ficant works that no State can pass
a law which will be viclative of the
provisions of that particular chapter,
1t is riot, cannot and should not be an
inhibition against parliamentary legis+

lation. Secondly, Madam Deput)}
Chairman...........
Surt M. RUTHNASWAMY (Mad-

ras): Does not the word “State” in
the Constitution mean Government,
Parliament or any Legislature, not
merely a State legislature?

Surt T. CHENGALVAROYAN: 1
am much obliged to my esteemed Pro-
fessor but in the interpretation tha
has been given to Article 13 by the\
decisions of our courts in many places,
it is only an inhibition against State
legislatures because Article 13 read
witk 'the Schedule and the list enume-
rated in the Schedule goes to poin{
out one significant fact that it is an
inhibition against the State legislature,
Therefore, Madam Deputy Chairman,
my moast respectful answer to that
criticism is that we are not wunder-
mining the Fundamental Rights. Moreﬂ‘
over, if we just examine the provisiong|
ot the Constitution, Article '13 is a
protection and guarantee for the in-
fallibility of the Fundamental Rights.
But if we just examine Article 31 it
gives the right to hold property andl
it also guarantees against deprivation
and acquisition but what about Arti-
cle 31A? Article 31A carries within
itself the concept of a dilution of the
Fundamental Right but under certain
conditions and safeguards, This Bill,
Madam Deputy Chairman, I _ submit
has to be considered in the combined
context of Articles 31 and 31A. One
thing must be certainly clear to those
critics who say that we are under-
mining the Fundamental Right. We
are not undermining the Fundamental
Right. Now under Article 31A an
estate is said to include al] ryotwari
tenures, and Article 31 states what
shou'ld be the land or the property
that could be covered, Article 31 is
there and article 31A is sought to
be amended. Tt says, ‘Notwithstanding
anything contained in article 13...."
It does not dispense with Article 31.
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Thercfore my contention before you,
Madam Deputy Chairman, is that
Article 31 must be read with Article
31A and if Article 31 is read with Arti-
cle 31A it is a sufficient and complete
guarantee for the protection of the
Fundamental Right. Article 31, as
you all know, says that no person shall
be deprived of his property and no
property shall be acquired without
the due process of law and without
paying sufficient compensation. There-
fore the argument that this Bill is
undermining the Fundamental Right
equally has no force.

There is the last criticism, Madam
Deputy Chairman, which I shall deal
with and that is that this Bill is ex-
propriatory in nature. May I most
respectfully point out to those people
who feel like that, that this Bill as
has been amended by the Lok Sabha
says that a certain minimum land is
not to be affected by the provisions of
this Bill. Now. that must be a suffi-
cient guarantee against any question
of expropriation.

Surr LOKANATH MISRA: But are
you prepared to fix now a ceiling not
to be altered further?

Surt T. CHENGALVAROYAN: My
friend must have a little patience, I
am sure this proviso that is put in here
in the Bill gives a sufficient guarantee
and elasticity to the State Legislatures
for fixing the ceiling. Whatever the
ceiling that is fixed. in whatever form
it mayv b~ fixed that ceiling will not
be affected by the provisions of this
Bill. Can there be a greater guaran-
tee than this proviso? After ' all,
Madam Deputy Chzairman, expropria-
tion is considered even in Article 31A
as it now stands. Article 31 itself is
expropriatory, When the concept of
acquizition is there, when the ques-
tion of deprivation is there already in
the Constitution, the country has ae-
cepted the concept of expropriation
but under limited circumstances.
namely, that it must be for 3 public
purpose.

SHrt M. RUTHNASWAMY: That is
also the result of an ‘amendment,
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SHRT T. CHENGALVAROYAN:
Exactly. Amendment is always the

result of a sensible realisation of the
defects of the present. Amendment
is always a result of a progressive out-
ook on the inadequacies of the pre-
sent. We always take up amendments
because something is inadequate,
something is ineffective, something is
abortive. something is atrophic, some-
thing is anaemic. That is why we
take up amendments. Otherwise the
Constitution becomes a dead letter.
Therc must be a dynamic movement
with the times and its spirit. May I
therefore most respectfully submit,
Madam Deputy Chairman, that this
Bill is very timely and very neces-
sary? Otherwise the whole magni-
ficent movement of land reforms ini-
tiated by several States will go 1o
pieces and the millions of peasants
who look forward to the millennium
of emancipation, who look forward to
the salavation of their lives, 'who look
forward 1o the solution of their diffi-
culties, will be deeply disappointed.
Let it not be said therefore that we the

representatives of the people ‘failed
them in their hour of distress,
One word more and I have done.

This Bill, Madam Deputy Chairman, is

more sinned against than 'sinning.

With these words I have very great

pleasure in lending my wholehearted
support to this Bill.

Surr M. RUTHNASWAMY (Mad-
ras): Madam Deputy Chairman, the
Government seems to have had second
thoughts in regard to the numbering
nf this amendment., Originally we
were told that it was going to be the
19th Amendment. Evidently the Gov-
ernment believes in adding to the
score of its amendments. The Seven-
teenth Amendment was originally
defeated in the other House and its
successor the Eighteenth Amendment
was withdrawn by the Government.
Still the Government at first thought
that they were all amendments and
therefore this was called the Nine-
teenth Amendment, as if in ericket no-
balls are also considered to be part of

{
t
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the over. Anyhow, I am glad that
the real number has been given to this
amendment.

Now there have been amendments
to Constitutions elsewhere too. The
United States Constitution has had
eighteen amendments but in 200 years.
We have had seventeen amendments
in seventeen years, one amendment per
year. The difference between the
amendments to the U.S.A. Constitution
and the amendments to our Constitu-
tion is that the amendments to the
U. S. A. Constitution increased the
rights and liberties of the 'citizens—
the first ten or twelve amendments
constituted a declaration of the rights
of citizens of the United States of
America—whereas the amendment to
our Constitution progressively reduce
the rights that were guaranteed in
the original Constitution. These
amendments seem to be almost physi-
cal reactions against the decisions of
courts of law, against the decisions of
the Supreme Court, The Supreme
Court makes a decision and a week or
two afterwards the Government an-
nounces an amendment of the Con-
stitution. It is a case of action follow-
ed by reaction and the reaction is so
precipitate that it follows the action
almost immediately. It reminds one
of Hamlet complaining that the death
of his father was followed immediate-
ly by the marriage of his mother to
his uncle, the meats for the funeral

feast being 'used as meats for the
marriage feast.
One hon. Member supporting the

amendment said that this amendment
aimed at immunizing the legislation
of Parliament against the courts of
law, ‘Immunizing’ is hardly the word
to be used in this connection as if the
decisions of the Supreme Court cons-
titued contamination.

Surt G. S. PATHAK: I am sorry 1
am not being carrectly quoted. The
expression was ‘immunized against
attacks based on articles 14, 19 and
31’ and not against courts.
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SHRT M., RUTHNASWAMY: A bet-
ter word might have been used; pro-
tection rather than immunization.

Then, Madam Deputy Chairman, I
would hke to ask the question, how
fundamental are our Fundamental
Rights? Are they fundamental at ali
if they are going to be amended
whenever the Government thinks it
necessary? Why is the title ‘Funda-
mental Rights’ given to the III Part of
the Constitution? Was it not because
they were meant to be the foundation
of the rights and liberties, of the cons-
titutional and political life of the peo-
ple. Does one disturb the foundations
rnf the house in order to improve the
house? If any article under Funda-
mental Rights can be amended then
nothing is certain.

Surt P. N. SAPRU (Uttar Pra-
desh): I would like to ask Mr, Ruth-
naswamy, who is a great constitutio-
nal authority, this question. Why
are Fundamental Rights more easily
changeable under the Constitution
than certain other Parts of the Cons-
titution? If the notion of Fundamen-
tal Rights was that they were inali-
enable rights then the process of
shange should have been more diffi-
cult but the process of change in their
case is less difficult.

Surr M. RUTHNASWAMY: Funda-
mental Rights constitute the founda-
tions of the Constitution, the founda-
tions of the political and constitu-
tional life of the people.

Pror. M. B, LLAL: He is not
the word ‘immutable’.

Surr M. RUTHNASWAMY: The
late Prime Minister and speakers on
behalf of the Government have al-
ways stated that we are committed
to the free way of life. Now, if we
are committed to the free way of life,
are we [ree to disturb the founda-
tions of that free way of life as we
please?

using

Surt AKBAR ALI KHAN: It is
subject to this that we do not allow
exploitation.
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Surt M. RUTHNASWAMY: There
is enough provision in the Funda-
mental Righls against exploitation, for
the right to property is subject to the
requirements of public order and
morality. Is not that protection
enough?

Another Member said that our
Constitution must be dynamic and not
stagnant. There are certain parts of
the Constitution which can be chan-
ged, but if you make the fundamental
part of the Constitution also dynamic,
then we are living under a fluid sys-
tem. Nothing is certain. No right
1s certain. No liberty is certain. You
can take away any right that has
been guaranteed by the Constitution.
Any article in the Fundamenta] Rights
can be amended.

An hon. Member from Madras said
that these amendments were meant to
rectify the Constitution. Now, you
cap, rectify a Constitution out of exis-
tence. You can improve a Constitu-
tion out of existence, You may
amend the fundamental principles of
the Constitution, fundamental arti-
cles in the Constitution, so that the
Constitution may appear to be some-
thing opposite of what it was orgin-
ally meant to be, I am reminded
today of the great controversy that
took place about the time the Gov-
ernment of India Bill, 1935, was de-
bated both in the English Parliament
and in India The British sponsors
of the Government of India Act said
that there was no need for Funda-
mental Rights at all because under
the common law of England, which
was also introduced into this country,
many of the rights and liberties of
the individual citizen were guaranteed
under it. The other argument used
by the British sponsors was that if
you legislate for Fundamental Rights,
the Fundamental Rights which you
give one day may be taken away the
next day by another set of legislators.
That ominous prophecy, I am afraid,
has come to be realised under Cong-
ress auspices The Fundamental
Rights given by the original Consti-
tution are -being taken away today by
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amendments to the Constitution and
this particular amendment has ari-
sen, as has dlready been pointed out,
oecause the Supreme Court struck
down the Agrarian Reliations Act of

Kerala. No doubt the Select Com-
mittee has introduced a welcome
amendment to the original draft.

Another proviso is to be added in
article 31:—

“Providedl further - that where
any law makes any provision for
the acquisition by the State of
any estate and where any land
comprised therein is held by a per-
son under his personal cultivation,
it shall not be lawful for the State
legislation which
could deprive him of compensation.”

Now, why should only land which
comes under personal cultivation be
protected to this extent? In our
country very few people can perso-
nally cuitivate even the thirty or
forty acres which are now allowed
under the ceiling laws. On account
of want of capital it is necessary that
the land should be cultivated through
tenants. Why should not this pro-
tection be given also to persons who
allow theiwr lands to be cultivated by
tenants? But then you say, this
might lead to bad® cultivation, this
might lead to uncertainty of tenure.
But the tenaacy laws introduced by
Mr. Rajagopalachari in Madras show
that tenants can be well protected
against all these invasions of their
rights by the land ownmers.

Another charge agaipst this amend-
ment is that ryotwari lands are
brought down to the position of es-
tates of zamindars. I supose that in
their feverish attempt to attain socia-
listic equality, the Government have
found that it is one way of attaining
that equality, namely, giving the dog
a bad name and then maiming it for
life. Never in the English language
has ‘estate’ been applied to small hold.
ings. ‘Estate’ always meant landed
estate of great landlords. It is only
in middle English that ‘estate’ came
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to mean a bundle of rights other than
the rights possessed by a great land-
tord. in regard 1o this, may I remind
the House of the great debate or the
great struggle that men like Sir
1homas Munro and other Collectors
m Madras fought with the directors
o: the East India Company to acquire
these individual rights for the ryots
of Madras and other Southern States?
The directors of the East India com-
pany were ail in favour of the zamin-
dari system, which had been intro-
duced by Lord Cornwallis into Ben-
gal. He based the recommendations
on historical facts—and here I must
controvert the contention of one Mem-
ber from the Communist Party, who
said that the ryotwari system was
foisted on the country by the colonial
imperialists. The ryotwari system,
namely, individual land-holdings by
individual ryots dates from times
immemorial, dates from the time of
Manu It is not an introduction by
the British. Sir Thomas Munro
recommended it, because that was the
prevailing practice in the  districts
in which he was the Collector and the
gra‘itude of the Madras people 1is
shown by the fact that a great statue
was erected to him on Mount Road,
a conspicuous statue, which is still
held in respect and regard by the
people of Madras because Sir Thomas
Munro confirmed the rights of the
ryots of Madras. The amendment,
therefore, aims at the deprivation of
a hard won right, a right that has
been secured to the small land-holders
of Madras.

078

This amendment is only the final—I
duv not say it is the last—terminus of
a whole series of legislation which
aim at eroding the property rights
guaranteed under the Constitution.
All this is so unnecessary because un-
der our very existing land acquisition
Acts any land can be acquired, even
the land of a ryot can be acquired for
pubiic purposes. All the lands of
the Railwavs were acquired from
ryots under the existing land acquisi-
tion Acts. So, why is any constitu-
tional amendment of this kind neces-
sary in order to secure the rights of
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«he public, in order to secure the
rights of the State for public purpo-
ses? This is part of a crusade or a
war against property rights. And
may I point out, Madam Deputy
Chairman, that it i1s not merely pro-
perty that is affected by this amend-
ment; by all the amendments they
try to deprive people of their right
to property guaranteed under the

Constitution. No doubt that
3 p. M, great French philosophical An

archist; Mr, Proudhon, has
said that property is theft. But
that charge applies only to the

origin of vproperty. Property may
have begun in theft or in conquest
but the course of history has proved
that property has served not only
the cause of economic progress but
also cause of political liberty, It is
property-holders that have defended
the rights of Magna Carta, that have
secured the Bill of Rights. It was
John Hampden, the land-owner, who
refused to pay ship money and was
thus able to inaugurate a rebellion
that ended in the Constitution of
1688. Property means liberty. In
fact in the mediaeval constitutional
language property was one of the
franchises, one of the liberties of
f-aa men. And peasant proprietor-
ship in modern times is a defender
of politica] liberty, Wherever pea-
sant pcoprietorship has flourished,

has been allowed to prosper it has
been a safeguard of political
liberty. Peasant proprietorship is
a sure safeguard against the
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the onrush of Communism as has
been proved by the experience of
France, Germany, Belgium Holland
and Italy. It is only socialism that

1s hostile to landed property. Socia-
lism 1s a town-born and a town-bred
political theory. All these great
socialist writers were born in towns
and bred in towns like Karl Marx
and onwards. But we who Dbelieve
in the freeway of life must object to
any attacks on the right of property.
Property spells not only liberty, it
spells progress, and we who believe
in the maintenance of political liber-
ty in our country should be very
careful, should be opposed to any at-
tempt that will place the holding of
property under jeopardy. It is be-
cause 1 believe that the property of
the small peasant is being threatened
by this Amendment that I oppose 1t,
and 1 appeal to all Members, and I
am sure there are many even in the
Congress, who believe in the rights
and liberties of the small property-
holders to do what they can, as they
did on the other occasion in the other
House, to defeat this Amendment.

Tue DEPUTY CHAIRMAN: The
House stands adjourned till 11 am.
tomorrow.

The House then adjourned
at three minutes past five of
the clock till eleven of the
clock on Friday the 5th June
1964. .



